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PER RAVISH SOOD, JM:

The captioned appeal filed by the assessee is directed against the
order passed by the CIT(A)-1, Mumbai, dated 16.05.2019, which in turn arises from
the order passed by the A.O under Sec. 154 of the Income Tax Act, 1961, (for short
‘Act’), dated 08.08.2018.

2. The Id. Authorized Representative (for short ‘A.R’) for the assessee, as

instructed, had sought liberty to withdraw the appeal.

3. The Id. Departmental Representative (for short ‘D.R’) did not raise any

objection to seeking of withdrawal of the aforesaid appeal by the assessee appellant.

4, In the backdrop of the aforesaid facts, we herein permit the withdrawal of the

captioned appeal.
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5. The appeal filed by the assessee is dismissed as withdrawn.

Order pronounced in the open court on 05.11.2020

Sd/- Sd/-
(M. Balaganesh) (Ravish Sood)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Mumbai;
Dated: 05.11.2020
Rohit, P.S.
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